
In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 
 

FIR NO.57/2020 

PS Dayalpur 

u/s 147/148/149/427 IPC 

State vs. Unknown 

 

29.01.2021 

 

  Proceedings conducted through V/C.  

  This is an application for releasing the 

vehicle i.e. Auto (RE Compact CNG 4S)bearing No. DL IRU 

2799 on superdari moved on behalf of the applicant 

Aslam.  

 

Present: Shri Tushar Ld. Counsel  for the applicant.   

  Heard on the application.  It is stated that the 

applicant is registered owner of the vehicle in question.  

Copy of ID proof of the applicant and documents of the 

vehicle in question have been filed. 

  Reply filed by IO. Report of IO perused.  It is 

stated in the report that the police has no objection to 

release of the vehicle in question to the registered owner. 

  Considering the same, the said seized vehicle be 

released to the applicant on superdari against proper 

receipt, in view of judgment of Hon'ble High Court of Delhi 

in Manjeet Vs. State, CRL.M.C. 4485/2013 and Crl. M.A. 

No.16055/2013, decided on 10th September, 2014.  

  



     --2-- 

IO/SHO is directed to prepare the punchanama of vehicle in 

question and take photographs from different angles in the 

presence of complainant, accused and some independent 

witness alongwith photographs of engine and chassis 

number of vehicle in question. He will also take the counter 

signature of complainant/witness and accused on the above 

said photographs.  IO/SHO is also directed to file said 

panchnama and photographs alongwith their negatives or 

appropriate certificate under Section 65-B of Evidence Act if 

photographs have been taken from digital device, with the 

final report.  SHO concerned is also directed to ensure 

compliance of the above said terms and conditions.   

 Copy of this order be uploaded on the Website of 

Delhi District Courts. Original Application be filed in the 

Court within 2 days. 

 Copy be given dasti. 

 

          (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/29.01.2021 

Dinesh 
Kumar

Digitally signed by 
Dinesh Kumar 
Date: 2021.01.29 
14:37:35 +05'30'



In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

FIR No.241/2020 

PS KHAJURI KHAS 

U/s 147/148/149 IPC 

State vs. Mohd. Arif 

 

29.01.2021 

 

 Proceedings conducted through V/C.  

 This is an application moved on behalf of the 

applicant seeking transfer the case to CBI or DIU or any 

other agency.  

 

Present: Ms. Tanu Ld. Proxy counsel for SPP Shri 

Jinender Jain.  

  IO/SI Naveen is present in court.  

  None for complainant. 

  Be  listed for appearance of the complainant and 

further proceedings on 15.02.2021.  

  IO is directed to file detailed investigation 

report on NDOH.  

  Order be uploaded on the server.  

 

          (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/29.01.2021 

  

Dinesh 
Kumar

Digitally signed by 
Dinesh Kumar 
Date: 2021.01.29 
14:37:19 +05'30'



In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

MITTHAN SINGH & JOHNY KUMAR VS. STATE 

Riot Cases 

 

29.01.2021 

 

 Proceedings conducted through V/C.  

 This is an application for clubbing of FIRs u/s 

220(1) Cr.P.C moved on behalf of applicants/accused. 

 

Present: Ms. Tanu Ld. Proxy counsel for SPP Shri 

Jinender Jain.  

  None for the applicant.  

  Ld. Proxy counsel for SPP submits that the copy 

of the application has not been supplied to Ld. SPP.  

  Be listed for appearance and further 

proceedings on 09.02.2021.  

      (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/29.01.2021 

  At this stage, Shri Ajeet Yadav Ld. Counsel for 

the applicant has joined the proceedings.  He is directed to 

supply the copy of the application to the prosecution.  

  Be listed for reply and arguments on 

09.02.2021. 

  Order be uploaded on the server.  

 

          (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/29.01.2021

Dinesh Kumar
Digitally signed by Dinesh 
Kumar 
Date: 2021.01.29 14:37:04 
+05'30'



In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

FIR NO.169/2020 

Crime Branch 

u/s 25/27 Arms Act 

State vs Mohd. Mehfooz @ Bhoora 

 

 

29.01.2021 

 

 Proceedings conducted through V/C.  

 This is an application for bail u/s 437 Cr.P.C 

moved on behalf of accused Mohd. Mehfooj @ Bhoora. 

 

Present: Shri Pradeep Kumar Ld. APP for the State.  

Shri Farooq Ahmed Ld. Counsel for the 

applicant.  

  Reply received from the IO.  

  Arguments on the application heard.  

 

  It is stated by Ld. Counsel for accused that 

accused is in custody since 10.11.2020 and he has been 

falsely implicated in the present case. Nothing incriminating 

had been recovered from the accused. The custody of the 

accused is no more required for further investigation and 

charge sheet has already been filed. Hence it is prayed that 

the accused may be granted bail. 
 

  Ld. APP has opposed the bail application stating 

that the allegations levelled against the accused are serious 

in nature and recovery has already been effected from the 

accused. He further contended that the accused might run 

away if  he is released on bail. He is a habitual criminal. 

Hence it is prayed that the bail application may be 

dismissed.  



  

    ---2--- 

  I have heard the submission and perused the 

record.  

  The allegations against the accused are that he was 

found in possession of a country made pistol and live cartridges. 

Accused is in JC since 10.11.2020. Charge-sheet has already 

been filed in the Court. However, the matter is pending for 

sanction under Section 39 Arms Act, which shall take time. No 

purpose would be served by keeping the accused behind bars. In 

the present facts and circumstances, accused Mohd. Mehfooz 

@ Bhoora is admitted to bail on furnishing personal bond in 

the sum of Rs. 20,000/- with one surety in the like amount.  

    Copy of this order be sent to Jail Supdtt 

concerned for necessary information and compliance. 

On copy be also supplied to the accused in the jail.  

  The original application be filed in the court 

within two days.  

    Order be uploaded on the server.  

 

          (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/29.01.2021 

 

Dinesh Kumar Digitally signed by Dinesh Kumar 
Date: 2021.01.29 14:37:56 +05'30'


